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BEFORE THE HON’ BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 506/2022 

In the matter of: 

Tribhuvan Singh Applicant 

Versus 

Govt.of NCTofDelhi& Ors, j= «4p. Respondents 

RESPONSE ON BEHALF OF DELHI POLLUTON CONTROL 

COMMITTEE (RESPONDENT NUMBER-2) AND RESPONDENT 

NUMBER-1 IN VIEW TO THE ORDER DATED 15.12.2022. 

IT IS MOST RESPECTFULLY SHOWETH: 

Affidavit of Ajeeta Dayal Agrawal, presently working as _ Senior 

Environmental Engineer, Delhi Pollution Control Committee, 5" floor, ISBT 

Building, Kashmere Gate, New Delhi 110006 in compliance to the order dated 

31.102022. 

1. I the above-named deponent do hereby solemnly affirm and declare that I 

am an authorized officer of the Delhi Pollution Control Committee and 

competent to swear in the present affidavit on the basis of records. 

2. That the Environment Department, GNCTD (Respondent Number-2) has 

no role in the matter, as action is being taken by DPCC in terms of the 

order passed by this Hon*ble Tribunal in the matter in hand. 

3. That, this Hon'ble Tribunal took up the above referred matter on 

30.08.2022 and was pleased to constitute a joint Committee comprising, 

DPCC and Deputy Commissioner (South-West) to look into the grievance 

and take necessary remedial action in the matter as the grievance was 
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Q 
against M/s. Gawar Construction Limited, which is working on National 

Highway-344 (UER-II) and has set up a Hot Mix Plant at Shyam Vihar, 

Phase 1, Najafgarh, New Delhi resulting in large quantity of uncovered 

construction material, dust, sand etc. lying on site without pollution control 

measures. 

. That in compliance with the order dated 30.08.2022, DPCC filed the joint 

Committee report through email dated 14.12.2022, which is available on 

the records of this Hon ‘ble Tribunal. 

. That, this Hon’ble Tribunal considered the report of DPCC on 15.12.2022 

and pleased to direct the NCT of Delhi, Member Secretary, DPCC, Deputy 

Commissioner (South-West) and project proponent to file reply/ response. 

. That, M/s Gawar Construction Ltd., (project proponent) has submitted the 

reply to DPCC on 26/12/2022, in response to DPCC notices dated 

24.11.2022 and direction dated 09.12.2022. In their reply, it has been 

requested to wave-off the imposed Environmental Charge of Rs. 2,25,000/- 

and further to withdraw the order of stoppage of work so that the work may 

be taken up on the site and may be complete within the timeline. Unit also 

filed the compliance with regard to deficiencies as communicated in show 

cause notice dated 24.11.2022. Copy of the reply submitted by M/s Gawar 

Construction Ltd is enclosed herewith as ANNEXURE-R-2/1. 

. That, DPCC has again inspected the site on 16.01.2023 to check the 

compliance of the dust pollution control norms as claimed in the above 

mentioned reply. The unit is a RMC plant having valid Consent to Operate 

in green category, which is valid upto 28.11.2031. Unit was found 

complying with the dust pollution measures during the inspection on 

16/01/2023. Copy of the inspection report dated 16.01.2023 is enclosed 

herewith as ANNEXURE-R-2/2. 
  

. That the reply was considered by the DPCC but as no documentary proof 

has been shown with respect to compliance of the dust pollution control 

norms prior to the Show Cause Notice issued on 24/11/2022 and Directions 

issued on 09/12/2022, therefore, it was decided to issue a letter to SDM to 
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i> 
of the letter dated 03.02.2023 issued to SDM (Najafgarh) is enclosed 

herewith as ANNEXURE-R-2/3 . 

9. That in view of the above it is most respectfully submitted that suitable 

direction be issued to SDM (Najafgarh), to take necessary action to recover 

the Environmental Damages Charges on the project proponent. 

Prayed accordingly, 

Depénent 

Verification 

Verified at New Delhi on this 3™ day of February, 2023 that the contents of the above 

affidavit are true and correct to my knowledge and noting false has been stated therein 

and no material has been concealed there from. 

ee 

Deponent 
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i GAWAR C TRUCTION LIMITED 
SF-01, JMD Galleria, 

ector-48, Sohna Road, 
Gurugram - 122001 (Haryana) 

Mob.: +91-7303504555 
GAWAR finn exyrve- -2}) Ph.: (0124) 4854000 
CONSTRUCTION LIMITED Fax : (0124) 4854001/02 

Web.: www.gawar.in 

E-mail : gcl@gawar.in 

  

An ISO 9001:2015 Certified Company 

CIN : U70109HR2008PLC037773 

Ref. No.: GAWAR-E5 /JV/UER-2/PKG-3/2022/690 Date: 26.12.2022 

To, 

    

     
      

s. Ajeeta Dayal Agrawal Delhi Pollution Con     

    

trol Committee 

Incharge, EIA Cell Dairy No..... / ee Z. SE: 

Delhi Pollution Control Committee, Ac DEC 2092 

5 Floor ISBT Building, Kashmere Gate, wah oa 1 cenerseenetss POD eccioses 

Delhi-110006 ai hdc” 

Sub: Development of 6-Lane Urban Extension Road-II (UER-II) - NH-334M, Package-3from 
Nangloi Najafgarh Road, Km. 28+450 to Dwarka Sector-24 Road, Km, 38+111 in the state 
of Delhi on EPC mode. 

Reg: Requesting for wave-off the penalty imposed on M/s Gawar Construction Limited 

and to withdraw the order of stop of work 

Ref: (i) DPCC notice no. DPCC/CMC-II/NGT/OA-506/2022/3718-19 dated 24.11.2022 
(ii) DPCC notice no. DPCC/CMC-II/NGT/OA-506/2022/3720-21 dated 24.11.2022 
(iii) DPCC notice no. DPCC/CMC-II/NGT/OA-506/2022/3765-3766 dated 09.12.2022 
(iv) DPCC notice no. DPCC/CMC-II/NGT/OA-506/2022/3767-3771 dated 09.12.2022 

Respected Sir, 

With reference to DPCC notice no. DPCC/CMC-II/NGT/OA-506/2022/3718-19 and dated 
24.11.2022, DPCC/CMC-II/NGT/OA-506/2022/3720-21 dated 24.11.2022 vide which Ms. Ajeeta 
Dayal Agrawal, Incharge, CMC-II issued Show Cause Notice for imposition of Environmental 

Damage Compensation and also directed to submit the compliance of the notice within 07 days 
from the date of service of the said notice. 

Further, vide DPCC notice no. DPCC/CMC-II/NGT/OA-506/2022/3765-3766 dated 09.12.2022 
and DPCC/CMC-II/NGT/OA-506/2022/3767-3771 dated 09.12.2022 Ms. Ajeeta Dayal Agrawal, 
Incharge, CMC-II imposed penalty of Rs. 2,25,000/- against no compliance received in DPCC 

office of issued Show Cause Notice on dated 24.11.2022. 

In this regard, EPC Contractor is hereby submitting that the Show Cause Notices issued by your 
good self on dated 24.11.2022 have never been received in this office, neither on the official 
email ID nor in any physical form. Therefore, due to the absence of any information about the 

yy DF (ssuéd Show Cause Notice, EPC Contractor could not submit its compliance. 

      

  

       

   
   

  

cy Tear the mask, wash your hands, 

af 7 Keep social distancing. Stop to spread the COVID-19 
  

Regd. Office : DSS - 378, Sector 16-17, Hisar - 125005 (Haryana) \. Nene? 

Ph.: (01662) 246117, 250361, Fax : (01662) 248885 
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In the continuation of the notice issued by your good self on dated 24.11.2022, Compliance of the 
same is as below: 

  

  

  

  

Sr. Observation Compliance by EPC Photographs 

No. | raised by DPCC Contractor 

1 | Unit found The cited project 
operational and has been exempted 
engaged in the under GRAP Stages 

activity of Ready- through CAQM 
Mix Concrete Plants | °Tder dated 
(without trade 29.10.2022. 

efficient discharge) 

2 | Loose Soil, sand and | Loose soil and other 

  

construction 

material that cause 

dust is found 

uncovered 

  

C&D materials have 

been covered and 

adequately and 

sprinkling of water 
has been increased. 

        

  

ear the mask, wash your hands, 

| Keep social distancing. Stop to spread the COVID-19 © 
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Unpaved Surfaces 

and areas with loose 

soil are not 

sprinkled with 

water to supress 

dust. Also, the dust 

masks to prevent 

Water is sprinkled 
frequently on the 

site on the paved 
and unpaved 

surface to suppress 
dust. 

Further, Safety PPE 

      

inhalation of dust nt Has Been 
4 provided to the 

particles were not | workers with mask 
provided to workers | to prevent dust 

at the time of the inhalation 
inspection 

Proper dust Proper Dust 

mitigation measures | Mitigation measures 

were not being have been adopted 

followed on the site   on site such as 
2 Anti-Smog Guns, 
7 Water Sprinklers 
2 Road Sweeping 

Machines 
Further, the loose 

material and 

material stock yard 
is covered with 

Green Net and         

  

® Wear the mask, wash your hands, 
Keep social distancing. Stop to spread the COVID-19 © 
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frequently water is 

getting sprinkled 

  

        
It is reiterated that the extant is prestigious project having National Importance and being 

monitored at the highest level of the Ministry and included by PM Gati Shakti Mission to ensure 

inauguration on 15% August’ 2023 on the occasion of Amrut Mahotsava i.e. 75 Year of 

Independence. Therefore, extant project has been exempted under GRAP Stages through CAQM 

order dated 29.10.2022. Also, for the above reasons, CAQM vide its order dated 06 November’ 

2022 decided to revoke the order, issued vide letter dated 03 November’ 2022, for actions 

under Stage-IV of the GRAP with immediate effect. | 

Furthermore, DPCC Field officials continue visited our site whether the control measures as per 

the order of the GRAP-III and DPCC are properly maintaining or not and it is worth mentioning 

here that in every visit, they found that EPC Contractor has taken all necessary control measures 

and found satisfactory. Apart from this, even if they had given us more instructions for dust 

mitigation on the site visit, we have been following those instructions continuously. 

In this regard, EPC Contractor is submitting that on dated 24.11.2022, GRAP-II was active wherein 

EPC Contractor has followed all the instructions mentioned in the GRAP-II notice no. 

120017/27/GRAP/2021/CAQM/622 dated 14.11.2022. It is pertinent to mention here that 

from dated 14.11.2022 to 04.12.2022, GRAP-II was in action and all instructions mentioned in the 

GRAP-III notice shall be followed. As such, EPC Contractor has followed the instructions which are 

as below: 

1. 2 nos. of Road Sweeping Machines are deployed on the project highway which is 

operational frequently. Vehicle Registration details and working photos of the same are 

enclosed for your ready reference. 

PY 2. 07 nos. of Water Sprinkler are deployed on the project highway for the dust mitigation. 

a Details of the Vehicle with the working photos are enclosed for your ready reference. 

= 3. 02 nos. of Anti-Smog Gun are deployed on the project highway. Vehicle details with 

. working photos are enclosed for your ready reference. | 

ear the mask, wash your hands, #& 

' Keep social distancing. Stop to spread the COVID-19 
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(S 
4, Further, the entire project stretch as well as the material stock yard is covered with Green 

Net for dust mitigation. Photos of the same are enclosed for your ready reference. 
| 

Considering above, it is clear that the aforementioned action from your office is unwarranted and 

contrary to the Government guidelines of CAQM, causing undue idle of the deployed resources on 

huge scale at the extant project. 

Environment report and also the Consent to Operate of Batching Plant is attached for your ready 

reference. 

EPC Contractor further request to wave-off the imposed penalty of Rs. 2,25, 000 /- and further to 

withdraw the order of stop of work so that the work shall be taken up on the site and shall be 

complete within the timeline set by PMO. 

The Contractor is obliged for your continued support and co-operation for this project. 

Thanking you, 

ions 

    

    

Authorized Signa 

Enclosed: As above an 

CC: (i) Project Director, NHAI-PIU, Dwarka for information and requested for your kindly 

intervention in this matter for wave-off the penalty imposed on M/s Gawar Construction Limited 

(ii) Team Leader M/s URS Scott Wilson India Pvt. Ltd. In association with M/s CPC Pvt. Ltd. for 

information please. 

Wear the mask, wash your hands, ®& 
' Keep social distancing. Stop to spread the COVID-19 
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TEST REPORT 

NAME & ADDRESS OF CUSTOMER TEST REPORT NO. 
ISSUED TO: DATE OF ISSUE 
M/s GAWAR CONSTRUCTION LIMITED JOB NO. 

DATE OF RECEIVED 
CUSTOMER REF. N90. 

Project Name: Development Of 6-Lane Urban Extension Road-I(UER-ID-NH-334M, 

Najafgarh Road, Km 28+450 to Dwarka Sector 24 Road, 38+111 im the state of Delhi on 
      

    

  

  

  

  

  

  

  

? AMBIENT AIR ANALYSIS 

SAMPLING DETAILS 

Ambient Quality Sampling was carried out by our representative as per details given blow. 

Sample Description : OneSampleofAmbient Air 

Date & Time of Sampling = 16.11.2022 (01:30 AM) to 17.11 (01-30 AM) 

Analysis done on = 18.11.2022 to 24.11.2022 —_ 

Sampling Location : Casting Yard Near project O 

Sampling Method a > IS3182 (Pt-05) 

Sampling Duration : 24 Hr. (Expect for CO: 1 Hr) t 

Ambient Temperature (°C) : Min-15, Max-26 

Weather Condition : Clear 

Sampler Location w.r.t. Height : 3.6 meter 
Ave. Flow Rate of RSPM (m‘/min) a 

Sample packing & Marking : Plastic Bottle, Tedier Bag & Filter in Zip Polybag 

TEST RESULTS — 

Ss. : NAAQ es 
No Parameters Unit Results Standard . ‘est Method 

- Particulate Matter i I. 2 - es (Size less than 10 pm) or PMip gyn 292 100 IS: 5182 (Part-23) 2006, RA 2017 

_ Pz tic wiate a Aatte : ‘ 

3. | Sulphur Dioxide (SO,) vem” | ans 80 1S: 5182 PRIDS 2003, RA 2017 

4. | Nitrogen Dioxide (NO2) pein” 68.0 80 1S: 5182 (Pari-06) 2006, RA 2017 

5. | Carbon (CO) mg/m" 2.98 4 1S:5182 (Part-10) 1999, RA 2014               
  

End of Report 

  

  wa 
Anallystrmat No. SP/7.8 F-01 Issue No. 01 Issue Date 01.01.2022 Rev. No. 00 

Page 1 of 1 
Note > 

1. The results given above are realated to the tested sammple. as received & anemtioned parameters. Prcceepenlieeet for tle albowr tesas oxmily.. 

2. Respossabality of the Laboratory is lumited te the iaveared amount onily 
3S. This tes report will pot be genersted again, cithrs wholly ov ia part. witthow! prior wrinica permission of the Wd alory. 

4. Theis 1688 report will mot be used for any pubtbcoiny Alege) paepose- 
§. The dest samples willl he disposed off after two weeks from the chic of teame of text report. umless anid specihe i8 by the Customers 
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The Result 

| 

  

» SPECTRA ANALYTIC LABS @ 

  

NAME & ADDRESS OF CUSTOMER 

ISSUED TO: 

M/s GAWAR CONSTRUCTION LIMITED 

Project Name: Development 0f 6-Lane Urban Extension Road-Il(UER-II)-NH-334M, 

Najafgarh Road, Km 28+450 to Dwarka Sertor 24 Road, 38+111 in the state of Delhi on 

AMBIENT NOISE ANALYSIS 

SAMPLING DETAILS 

Our representatives as per details given below carried out ambient Noise Sampling. 

TEST REPORT 

TEST REPORT NO. 

DATE OF ISSUE 

JOB NO. 

DATE OF RECEIVED 

CUSTOMER REF. NO.      

  

  

  
  

  

  

          

  

  

  

  

      

Sample Description re : One Sample of Ambient Noise i 

Date & Time of Sampling > 16.11.2022 to 17.11.2022 

Analysis done on 2 98.91.2022 to 24.11.2022 

Monitoring Done By : Representatives 

Sampling Method : IS: 9989 & CPCB Guidelines 

Instrument Used : Sound Level Meter 

ESS: 

ka Location Parameter Unit | Results| ProtocoVTest Method 

pa ee 
| 4. | Casting Yard Near project = =< - (CSACHEM/SOP- 

Offfice i Noise Level, ji A 524 | NOISE/O] (using Sound Equivalent Leg (Night) | dB(A) 7 5 

Limit as per E(P) A1986 

AreaCode | Category of Area/Zone | (The Noise Pollution Regulations & Rale ) in dB(A) Leg 

Day Time Night Time : 
A Industrial Area 7 7 

_B Commercial Area 65 55 

Cc Residential Area 35 45 

D Silence Area 50 40           

Note: *Day Time mean 6:00 am to 10:00 pm 
** Night Time mean 10:00 pm to 6:00 am 

  

Analyshrmat No. SP/7.8 F-01 Issue No. 01 Issue Date 01.01.2022 Rev. No. 00 
Page 1 of 1 

Note z 

  
  

i. The results given abowe anc realated 1 the tested saumple. as tencived & mcmiioned parameters. The customer esked for the showe tests omily. 

2. Responsibility of the Laboratory is limited to the myoiced aenownt omy. 
3. This test report wil! mot be gencrated again, either wholly or im pant. widhoan price 
4. This tesd reper eal mot be ased for any puibheowsflegsl pempose. 
5. The test caaaples wall be disposed off after two weeks from the date of isame af ted neqport, less ntl specitn * by the custonger 

written permission af the Reiss: 
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L 

¢ 2PECTRA ANALYTI 
(An ISO 9001:2015, 14001:2015 OHSAS 45001:2018 Ce 

Plot No-343/14, Krishna Colony, Sehatpur, Faridabad, 
E-mail : care.spectra@gmail.com | Website: www.Spectraanalyticiabs.com 

  

    

C 
The Re + You Can Trast 

fied Company) 
daryana-121003 

5 

Ph: 9310207829, 9560653541 
  

      

  

  

  

  

  

  

  

    

  

              
  

  

  

  

  

  

      

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

      
  

  

  

              

TEST REPORT 

"NAME & ADDRESS OF CUSTOMER Test Report Number | -GW/1122/24112 
ISSUED TO: Date of Report : 24.11.2022 

_ M/s GAWAR CONSTRUCTION LIMITED Job Order Number -SAL/GW1122/17102 

| Sample Description : One Sainples of “Ground Water” 

Date of sampling : 16.11.2022 . 
Project Name: Development Of 6-Lane Urban Extension | Sampling done by : Lab Representative 

Road-II(UER-I])-NH-334M, Package-3 from Nangloi | Sampling Location : Casting Yard Near project Office 
. Najafgarh Road, Km 28+450 to Dwarka Sector 24 Road, Type of Sampling - Grab Sampling 

38+ 1H in the state of Delhi on EPC mode. Sampling Protocol - JS: 3025 (Part-01) & IS: 1622 

- Sample Received on 17.11.2022 Sample Quantity 25 Ltr +500 mi 
| Analysis Start Date 17.11.2022 Sample packing : Plastic Bottle 
Analysis End Date 24.11.2022 Sanuple Marking : Ground Water 

RESULTS 
WATER QUALITY ANALYSIS 

Discipline Name Chemical Testing | Group Water 
S. ., | Limit (1S10500-2012) Amand 1 
No desimcesccip ” ss Results Test Methoa 

i | True Color Hazan 5 max _15 max <S IS = 3025(Pt-4)1983 RA 2017 
2 | Odour - Agreeable | - | IS : 3025(P:-5)1983 RA 2018 
3 | Turbidity NIU | INTO max 5 max <1 1S: 3025(Pi-10)1984 RA 2017 
4 .| pH Value —_ 65-85 No Relaxation 781 1S. : 3025(P1-11)1983 RA 2017 
5 | Conductivity uSicm . ok es es 2562 | 1S : 3025(Pt-14)1984 RA 2017 
6 |, Total Suspended Solids me/i ae = <2__ | 1S: 3025(Pt-17)1984 RA 2017 
7 _| Total Dissolved Solids _ me/l 500 max 2000 max 1733 IS : 3025(P1-16)1984 RA 2017 
8 | Total Hardness (2s CaCO.) mg/l 200 max 600 max 492 IS : 3025(Pt.21)2009 RA 2019 

| 9 | Total Alkalinity as CaCO, mg/l 200 max 600 max 268 IS : 3025(Pt-23)1986 RA 2019 
| 10 | Residual Free Chlorine as RFC ing/i 2 max i max <02 IS : 3025(Pt-26)1986 RA 2003 

li |, Chierides (as Ci) _ | mgA 250 mou 1000 max 548 IS = 3025(P-32)1988 RA 2019 
12 | Calcium(as Ca) megfi 75 max 200 max 80s TS : 3025(Pr-40)1991 RA 2019 
13 _| Magnesiom (as Mg) me/l 30 max 100 max Tl _—s| APHA 23" Edi. 3500-MeB 
14 | Sulphate fas SO.) mg/l 200 mae 400 max 242 IS = 3025(Pt-24)1986 RA 2019 
15 | Fluoride (as F) mg/l 1.0 max 1.5 max 0.54 | APHA 23 Edi. 4500 F (D) 
15 | trom (as Fe) mgfi | 1Omax | No Relaxation 032. | APHA 23" Edi. 311) 
16 | Nitrate(as NO.) mel 45 No Relaxation 5.68 IS = 3025(Pr-34) 19B8R2019 
17_| Zime (as Zn) mg/l 5 15 054 APHA 23" Ed, 311] 
18 | Cadmium (as Ca) mg/l 0.003 No Relaxation 0.026 | APHA 23" Ed 3111 
19 | Copper (as Cu) mg/l 0.05 15 <0.02 APHA 23” Ed, 3111 
20 | Nickel (as Ni) mg/l 0.02 NoRelaxation | <0.01 | APHA 23° Ed, 3111 
2) | Lead (as Pb) mg/l 0.01 No Relaxation <001 | APHA 23" Ed 3111 

__22 | Mercury (as Hg) _meg/i 0.001 NoRelexation | <0.001 | APHA 23" Ed 3112 — 
[3 mg/i 0.05 NoRelaxation | <0.05 | APHA 23° Ed, 3111 

Note = 
1. Tine 

2. Responsahatity of the Lathowatory is limited te the imveiced aanvenn oly. 
3. This test report will mot be generated again, either wholly ox im pant, withow! prow writen permission of the lal 
4, This test neport WE mot he weed for any peblicayAegal purpose. 

S$. The text samples will be disposed off alter wo weeks froma the date of ieane of test report, maless antl specihed by the castovner 

           Contimaed.....)   
il 

results. givem above ame realased to the tested samnplic, as received & cuentionnd parumeters. The customer ed for the above tests cnly. 

area y. 
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1. Whe neseits given abowe are sealated wo the tesacd sample, as roccived & montencd parecer. The c 

2. Responsibility of the Laboratory is limited to the inveiced amour omy. i 

3. This test report will oot be generated again, either wholly or m pant, without poor waition permission of the : 

  

4. This tewt report willl met be used for any pablicatyfiegal pumpose.. 

5. The test samples will be disposed off afer two weeks fino the dhne of iceme off test report. avnilons wml sqeecii 

  

TEST REPORT 

| Test Report Number | :-GW/1122/24112 | Date of Report [2 24.11.2022 | 
: f 

RESULTS 
WATER QUALITY ANALYSIS 

Discipline Name Chemical Testing | Group Water 
s. ., | Limit ((S10500-2012) Amnd 1 
No -aeees Oe fee | ee | Rs | Test Method 
24 | Total arsenic {as As) mg/l 0.05 No Relaxation | _<0.001_| | APHA 23™ Ed, 3114 

| 25 | aa = mg/l 0.001 0.002 <0.001 | IS : 3025(Pt-43) 1992R2019 
26 | Manganese as Mn me/l 0.1 03 0.06 APHA 23" Ed, 3114 

__27 | Cyanide as CN me/l 0.05 No Relaxation <0.01 IS : 3025(Pt-27) 1986R2019 
28 | Boron (as B) me/i 05s 1.0 <0.1__}| APHA 23" Ed , 4500 B 
29 | Aluminum as Al mg/l 0.03 02 0.026 {| APHA 23" Fd, 3114 — 

> | 30 | Amionic Detergent (MBAS) me/l 02 1.0 <005 || APHA 23" Ed, 5540C 

31 | Total Coliform MPN/100mi | Shall not be detectable [Not detected (<2)] IS: 1622-1981 RA-2019 Amn 4 
32. | EColi E.coli/100ml | Shall not be detectable Absent al IS: 1622-193] RA —2019 Amn -4 

; : ‘ ***E nd of Report** 

i 

: 

a Issue No. 01 Issue Date 01.01.2022 Rev. No. 00 
Page 1 of I 

Nate =      by the camtoumer
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TEST REPORT 

NAME & ADDRESS OF CUSTOMER TEST REPORT NO. 
ISSUED TO: DATE OF ISSUE 
Mis GAWAR CONSTRUCTIONLIMITED JOB NO. 

DATE OF RECEIVED 
CUSTOMER REF. NO. 

Project Name: Development Of 6-Lane Urban Extension Road-II(UER-I)-NH-334M, Packs 

Najafgarh Road, Km 28+450 to Dwarka Sector 24 Road, 38+111 im the state of Delhi on EPC 

AMBIENT AIR ANALYSIS 
SAMPLING DETAILS 

Aabiecd Chae Seaiglieg: wins egies Willey our repeeseg sar ex dtnlts 1 tow. 

   

  

    
   

   

   

  

  

  

  

  

                  

Sample Description ; One Sample of Ambient Air 
_ Date & Time of Sampling : 16.11.2022 (01:30 AM) to 17.11.2022 (01:30 AM) 
Analysis done on : 18.11.2022 to 24.11.2022 
Sampling Location : Casting Yard Near Sai Mandir 

Sampling Method :  1S:5182 (PL-05) 
Sampling Duration : 24H (Expect forCO:1Hr) > 
Ambient Temperature CC) : Min-15, Max-26 { 
Weather Condition : (Clear 

Sampler Location wrt. Height : 3.6 meter - 

Avg. Flow Rate of RSPM (m‘/min) > E205 
Sample packing & Marking : Plastic Bottle, Tedler Bag & in Zip Polybag 

: TEST RESULTS | 

Ss. | : NAAQ 
Parameters Results ‘est Method No an Standards Prete ca 

Particulate Matter i 1. 3 . .! ices 0 veer Pda pe/m 288 100 1S: 5182 23) 2006, RA 2017 

> Particulate Matter 5 - t 

3. | Sulphur Dioxide (SO,) nem 20.2 B0 1S: 5182 (Ppri-G2) 2001, RA 2017 

4. | Nitrogen Dioxide (NO) ugim 70.6 80 1S: 3182 (Pari-06) 2006, RA 2017 

5. | Carbon (CO) myn | 270 4 15182 (Part-10) 1999, RA 2014 
End of Report™** 

hi 

  

Analy No. SP/7.8F-01 issue No. 01 Issue Date 01.01.2022 Rev. No. 00 
1 of 1 

Note : ier 
  

  

1. The results givem aborce ane weailsted to the tested somnple, 2s received & mentioned paramncicas.. The camionne 

2. Respomsiliiliay of the Latboraiiony is Inseiaed om toe imvonred amount only. | 
3. This test seport willl mot be gemenated again. exther wholly or im pari, without prior written permission of the 
4. This test report wall mea be sed for aay pails legal pearposc. * 
5S. The test samples will he deposed off afer txo weeks fino the date of issue of test repost, wares. uel aperniatd by dhe cundomsot 
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NAME & ADDRESS OF CUSTOMER 
ISSUED TO: 

M/s GAWAR CONSTRUCTION LIMITED 

SAMPLING DETAILS 

Cie Teas Sauces es pcs tlle AG ibe comried cel cl cise Seems 

TEST REPORT 

TEST REPORT NO. 

DATE OF ISSUE 

JOB NO. 

DATE OF RECEIVED 

CUSTOMER REF. NO. 

Project Name: Development Of 6-Lane Urban Extension Road-Il(UER-II])-NH-334M, 

Najafgarh Road, Km 281450 to Dwarka Sector 24 Road, 38+111 im the state of Delhi on 

AMBIENT NOISE ANALYSIS 

One Sample of Ambient Noise 4 

     

   

     
  

  
  

  

  

  
  

          

  

  

  

  

  

  

Sample Description = 

Date & Time of Sampling : 16.11.2022 to 17.11.2022 

Analysis done on = 98.11.2022 to 24.11.2022 
. Monitonng Done By : Representatives 

Sampling Method > 1S: 9989 & CPCB Guidelines © 

instrament Used : Sound Level Meter 

<< : 

No Location - Parameter Unit Protocol/Test Method 

Equivalent Noise Level, Leq (Day) | dB(A) | 62.1 | 1S: 9089 & 
1. Casting Yard Near a a —— CS/CHEM/SOP- 

Sai Mandir Equivalent Noise Level, ) A 519 | NOISE ](using Sound | Leg (Night) | aB(A) ae re 

Limit as per E(P) A1936 

Area Code Category of Area /Zone | (The Noise Pollution Regulations & Ca Rule ) in dB(A) Leg 

Day Time Night Time 

A Industrial Area 75 ' 7 

B Commercial Area 65 55 
Cc Residential Area 35 45           

pice ace issue No. 0] Issue Date 01.01.2022 Rev. No. 00 

Mole = 
1. Dhe sesaiis given alone are realated to the tested sample, as, received! & memtiomed parameters. The 

2. Respemiiality of dhe Latbosztory is limited to the imvorced amowm omy. 
S. This test eqport will mot be senerated again, cither wholly or in pan, without prior waitaem permissaon of the 

Note: *Day Time mean 6:00 am to 10:00 pm 

  

- Page lof’ 

** Night Time mean 10:00 pm to 6200 am 

4. This tes3 sqpot wal] mod he ward for any pablicnyegal purpose 
5. The test sumplics willl he disposed off after two weeks from the dite of mame of teat nepowt. ueiless. 

  
   

   

coll speci 

  

for the above iesas oxnly.. 

Sorairy. 

ad tiny Ga: cormsioemey 
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(An ISO 9001:2015, 14001:2015 OHSAS 45001:2018 Ce ertfied 

Plot No-343/14, Krishna Colony, Sehatpur, Faridabad, Haryana-121003 
E-mail ; care.spectra@gmail.com | Website : www.Spectraanalyticlabs.com 

  

| Ph: 9310207829, 9560653541 
  

  

  
      

  

  

  

  

  

  

  

  

  

                

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

    
  

  

  

  

  

                

  

TEST REPORT 

NAME & ADDRESS OF CUSTOMER Test Report Number | -GW/1122/24111 
"ISSUED TO: Date of Report 224.112 
| M/s GAWAR CONSTRUCTION LIMITED Job Order Number SAL/GW1122/17102 
| Sample Description : One Samples of “Ground Waiter” 

Date of sampling : 16.11.2022 ‘ 
Project Name: Development Of 6-Lane Urban Extension | Sampling done by : Lab Representative 

Road-Il(UER-Il)-NH-334M, Package-3 from Nangloi | Sampling Location : Casting Yard Near Sai Mandir 
2 Najafgarh Road, Km 28+450 to Dwarka Sector 24 Road, | Type of Sampling - Grab Sampling ¥ 

38+111 in the state of Delhi on EPC mode. Sampling Protocol 1S: 3025 (Part-01) & 1S: 1622 

’ Sample.Received on 17.11.2022 Sample Quantity 2 “5 Lir +500 ml 
Analysis Start Date 17.11.2022 Sample packing : Plastic Bottle 
Analysis End Date 24.11 2022 Sample Marking ‘Water 

RESULTS 
WATER QUALITY ANALYSIS 

7 Discipline Name Chemical Testing | Group Water 
Ss. ., | Limit (1S10500-2012) Amnd 1 
No Paeos Unit | Accel | ae Resalis_ Test Method 

1 | True Color Hazan 5 max 15 max <5 __| | IS: 3025(P1-4)1983 RA 2017 
2 | Odour : Agreeable = Agreeable |_| 1S : 3025(Pi-5)1983 RA 2018 
3 | Turbidity NTU [| INTO mx | 5 max <1 | | 1S: 3025(P1-10)1984 RA 2017 
4 _| pH Value - 6535 | No Relaxation 7.96 1S = 3025(P1-11)1983 RA 2017 
5 | Conductivity uS/on : ss 2168 IS = 3025(P1-14)1984 RA 2017 
6 | Total Suspended Sollids mg/l - as <2 IS : 3025(P1-17)1984 RA 2017 
7.) Total Dissolved Solids mg/l 500 max 2000 max 1459 _|_ | 1S : 3025(Pi-16)1984 RA 2017 
& | Total Hardness (as CaCO.) mg/l 200 max 600 max 456 | IS: 3025(P1-21)2009 RA 2019 

__9 | Total Alkalinity as CaCO, mg/l 200 max 600 max 234 IS = 3025(P#-23)1986 RA 2019 
10 | Residwal Free Chiorine as RFC me/l 0.2 max max <9.2 US = 3025(P1-26)1986 RA 2003 

i)_| Chlorides (as Ci) me/l 250 max 1000 max 516 IS = 3025(P1-32)1988 RA 2019 
* | 12 | Calcium(as Ca) me/l 75 max 200 max 79 IS : 3025(P1-40)1991 RA 2019 

13 | Magnesium (as Mg) mg/l 30 max 100 max @Q APHA 23" Edi. 3500-Me B 
14 | Sulphate (as SO.) _|_me/fl 200 max 400 max 218 iS: 24)1986 RA 2019 
15. | Fluoride (as F) mg/l 1.0 max 15 max 050 APHA 23” Edi. 4500 F (D) 
15 | iron (as Fe) mg/l LOmax | No Relaxation 0.28 APHA 23" Edi. 3111 _ 
16 | Nitrate(as NO) mg/l 45 No Relaxation 5.0 | | 1S : 3025(Pr-34) 1988R2019 

| 1? | Zine (as Zn) me/i 5 15 046 || APHA 23° Ea, 3117 
__18 | Cadmium (as Cd) mg/l 0.003 No Relaxation 0020 | APHA 23" Ed 3111 
| 19 | Copper (as Cu) mg/l 0.05 15 <0.42 || APHA 23" Ed 3111 
| 20 | Nickel (as Nip me/ 0.02 No Relaxation <@.0i || APHA 23" Ed 3113 
| 21 | Lend (as Pb) mel 0.01 No Relaxation <—0.0) || APHA 23" Ea 3111 
|_22 | Mercury (as He) met 0.001 No Relaxation | <0:.001_ | | APHA 23" Ea 3112 
(23 | Total Chromium (as Gry | mel 0.05 No Relaxation | <0.05 

ay 

eo SPTZ EDI 

i. Si ccna hana seaiaied te the tewed sample, as seweived & menthowed parameters. The costow 

2. Respomsthility of the Laboratory is Eeniied to the iovesced amount only. 
3. This test report will not the genexated again. cithor wholly or im past, sihtel prick Wien peminion of Get 

  

   

No. 0] Issue Date 01.01.2022 Rev. No. 00 
Page 1 of 1 

4. This test report will mot he wed fon ane publicity legal perpen. 
5. The test samples will he ditgnosrd off alter io weeks from the daic of issue of tes4 nepoet, wnless 

    
  

Tasted fos the ‘on seats omy 
* 

Pear AROX. 

peciled by 
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, SPECTRA ANALYTIC LABS (75 
{An ISO 9001:2015, 14001:2015 OHSAS 45001:2018 Ce fied Ccorrbaeti 

  

  

  

  

  

  

  

  

  

  

  

  

      

  

          
  

  

          
  

Plot No-343/14, Krishna Colony, Sehatpur, Faridabad, Haryana-121003 
E-mail : care.spectra@gmail.com | Website : www.Spectraanalyticiabs.com | Ph: 9310207829, 9560653541 

; TEST REPORT 

_ Test Report Number —_ | :GW/1122/24111 | Date of Report ong 74.11.2022 

RESULTS 
WATER QUALITY ANALYSIS 

Discipline Name Chemical Testing _| Group Water 
s | _. | Limit (1S10500-2012) Amnd 1 
No Pees Une | Acceptable | Accepiabic | Meanie Test Method 
24 | Total arsenic (as As) mg/l 0.05 No Relaxation | <0.001 | | APHA 23 Ed, 3114 

25 ano (ss mg/l 0.001 0.002 <0.001 | | 1S: 3025(Pt-43) 1992R2019 
26 | Manganese as Mn mg/l 0.1 03 0.04 | | APHA 23™ Ed, 3114 
27 _| Cyanide as CN mg/l 0.05 No Relaxation <0.01 | | IS: 3025(Pt-27) 1986R2019 
28 -| Boron (as B) me! 05 1.0 <0.1 APHA 23" Ed , 4500B 
29 | Aluminum as Al mg/l 0.03 02 0.022 APHA 23” Ed, 3114 

- 30 | Anionic Detergent (MBAS) mel 02 1.0 <0.05° APHA 23" Ea , 5540C 
_ Bacteriological Parameters i 
31 | Total Coliform MPN/100ml | Shall not be detectable [Not detected (<2) IS: 1622-198) RA —2019 Amn 4 
32. | EColi : E.coli!\00ml | Shall not be detectable | __ Absent | IS: 1622-1981 RA —2019 Amn~4 

| “End of Report** 

  

  
— Issue No. 01 Issue Date 01.01.2022 Rev. No. 00 

ee Page 1 of 1 

1. The reselts given athowe anc realsted a the iexied sampile, as soocived & socmiiomed parameters. The casiomes skew for the abowe tests omly. 

2. Respemsahiliny of the Laboratory is lheniied to the mwoiced amount omy. i : 

3. This test neport willl mot be gencratied again, cither wholly or im pani, withouw! prior emitien penessiom of the Nalbe 
4. This text sepert eal mat ibe aed for any publacityfegal purpose. ; 
S. Whe tes! sanaples willl be diuposed aif after twe weeks from the dete of incur of test meqpout amiless waeil spaced bby the 

    
    

 

33



| 

ee DELHI POLLUTIO] COI TROL COMMITTEE _ 

  

——— (Government of J .C.T. of Delhi) a 

Wee? 4th & 5th Floor, ISBT Building Kashmere Gate, Delhi 110006 

(Visit us at https://www.dpccocmms.nic.in) 

COI SEI T ORDER 

Certificate I 0. :G-21000 

I ame of the unit : GAWAR CONSTRUCTION LIMITED 

Address : KHASRA NO.-632, 635, RECTANGLE 
NO.-0, VILLAGE ROSHANPURA, 
TEHSIL NAJAFGARH, DELHI 110043, 
Ready Mix Concrete Plant, Delhi - 110043 

Consent Order I 0 : DPCC/CMC/2021/6823627 

Date of issue : 08/12/2021 

Product/Activity : Ready Mix Concrete Plants (without trade 
effluent discharge) 

Manufacturing Activities af READY MIX CONCRETE BATCHING 
PLANT (WITHOUT TRADE EFFLUENT 
DISCHARGE) | 

Category I ame : [GREEN] 

Prouct Capacity : 1 Numbers/Day 

This Consent to Establish is hereby granted under section 21 of the Air (Prevention & Control of Pollution) 

Act, 1981 and under section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 under 

GREE] Category.This consent is subjected to terms and conditions specified overleaf.This is being issued 

with reference to your application id 6823627 valid from 25/11/2021 to 24/11/2022. 

Digitally signed by NAWAL KISHORE JOSHI 
NAWAL Kl 5 HO RE JOSH | Date: 2021.12.08 10:17:14 +05'30' 

ENVIRONMENTAL ENGINEER. 
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Terms and Conditions () 
01.The Consent is Activity specific and based on the information provided in the consent application along 

with the documents/subsequent documents/ information submitted to Delhi Pollution Control Committee 

(DPCC). The Consentee shall apply for fresh consent in case of any change in the pony HEN 

process. 

02. The Consentee shall display the Name of the unit along with its Address, name of the Proprietor 

/Directors/ Partners etc, Contact Phone No(s) and its Activities /Processes/ Products etc, on a Display Board 

to be placed / fixed at the main gate of the unit. 

03. The Consentee / unit shall have / take separate Electricity / Power connection i in its name and shall have 

/install separate meter in this regard. 

04. The Consentee shall provide and maintain separate drainage system for collection of trade and sewage 

effluents. Terminal manholes shall be provided at the end of sewage collection system and shall be 

connected to the conveyance system / sewerage system of the area leading to Sewage Treatment Plant of the 

catchment area. 

05. The Consentee shall ensure proper channelization / control system for fugitive emissions generated from 

the various activities / processes of the unit and maintain good housekeeping paca so as to maintain 

clean and safe environment in and around the premises of the unit. 

06.The Consentee shall comply with the noise standards laid down vide Gazette Notification of Ministry of 

Environment and Forest(MOEF), Government of India Dated 17.05.2002 & 12.07.2004, as amended to date, 

for the Diesel Generator Set(s) and shall also comply with the Emission Standards prescribed for Diesel 

Engines [(Engine rating more than 0.8 MW) for Power Plant, Generator Set applications and other 

requirements], if any, as per the Gazette Notification of MOEF, Dated 09.07.2002, as amended to date. 

07.The Consentee shall comply with the provisions of the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016, as amended to date, the Batteries (Management and Handling) 

Rules, 2001, as amended to date, Solid Waste Management Rules, 2016 and E-Waste (Management) 

Rules,2016, the Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as amended to date, 

wherever applicable. All such wastes generated from the unit will be managed and handled as per the 

provisions of the said Rules and will be disposed only through the Recycler / Reprocessor /Authorized 

Agencies for such wastes, authorized by MOEF/ Central Pollution Control Board/ State Pollution Control 

Board/Committee/DPCC as per details available on their websites. 

08. The Consentee shall abide by the Guideline on Environmental Management of Construction and 

Demolition (C and D) Waste and Guidelines on Dust Mitigation Measure in Handling Construction Material 

and C and D waste developed and published by CPCB available at www.cpcb.nic.in 

09. The Consentee shall promote the use of LED and should create a system of replacing of old bulbs. 

10. The Consentee shall meet the emission standards 1.e. particulate matter 150 mg/Nm3 in channelized 

emissions. | 

11. The Consentee shall not carry out any activity falling under the Prohibited/ Negative list of Industries 

(Annexure III of MPD -2021) which are prohibited in National Capital Territory of Delhi, as per Master 
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Pn of Delhi. 1 ee 

12. Quantity of Effluent Discharge from the unit shall not exceed(i)Trade Effluent 0 _ Litres/ Day (ii) 

Sewage / Domestic Effluent 1200 Litres/ Day. Overflow water if any will not be diverted to drains and 

provision of 100% recycling will be made by enhancing the capacity of sedimentation tanks. 

13. The Consentee having installed Emission Control System (ECS) shall properly operate and maintain the 

ECS to meet the prescribed standers as given in the Consent Order. No bypass stack/arrangement shall be 

provided. Records/Logbook shall be maintained for the operation of the ECS and shall be produced during 

the inspection of DPCC official(s). The Consentee shall provide and maintain ports in the stack(s)/ Chimney 

(s) and facilities such as ladder , Platforms etc in good condition for monitoring of the emission. 

14. Capacity of the Diesel Generator Set(s) installed in the unit 1X125 KVA. The Consentee shall properly 

maintain the Acoustic Enclosure/Acoustic Treated room for DG set(s) in good condition and maintain the 

adequate stack height for DG set(s) to meet the prescribed standers/norms as mentioned above. The 

Consentee shall not operate the DG Sets(s) till compliance of the prescribed norms/standards for DG Sets. 

15. The Consentee shall submit application for extension of the Consent / Consent to Operate, one month in 

advance of the expiry date of this Consent Order/ operation of plant. 

16. The Consentee shall not extract the ground water without obtaining prior permission in this regard from 

DJB/CGWA. The Consentee shall ensure that there is no bore well in the premises and if exist, same shall 

be closed/sealed with immediate effect till permission received from DJB/CGWA.. 

17.The Consentee shall switch over its fuel to PNG fuel(wherever the PNG fuel pipeline supplied by IGL) 

with immediate effect and submit the compliance report within 30 days of issuance of this consent order. 

18. The Consentee shall comply with the condition as mentioned in the office order dated 27.12.2017 

available at https://www.dpcc.delhigovt.nic.in/Order%202596-2614.pdf. 

19. All precautionary measure regarding dust control should be ensured in compliance of Honble National 

Green Tribunal order dated 04.12.2014 and 10.04.2015 in O.A. No. 21 c of 2014 and O.A. No. 95 of 2014 in 

the matter of Vardhaman Kaushik Vs. Union of India and other and Sanjay Kulshreshtha Vs. Union of India 

and Ors. and as notified by MOEF and CC, GOI vide Notification no. G.S.R. 94(E) dated 25.01.2018. 

20.The Ready Mix Concrete Plant is permitted and Consent is granted to the consentee to ensure control of 

pollution from the premises of the unit in accordance with various pollution control Laws and in no way 

confers the right to the consentee/unit to exist in violation of other laws and statutory provision including the 

Master Plan of Delhi. | 

21. The Consentee shall submit application for renewal of the Consent, one month in advance of the expiry 

date of this Consent Order. 

In the event of any information furnished but the consentee found to be false OR in case of failure to comply 

with any of the above mentioned consent conditions, consent granted through this Consent order shall be 

deemed to be revoked without any notice and necessary action as per law shall be taken, which may include 

closure of the unit and prosecution for wrong declaration. 
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OP) 
)” withstanding anything’s contained in this consent order. Delhi Pollution Control Committee, reserves its 

right to review any / or all the conditions imposed herein above and to make such variations as deemed fit 

for the purpose of enforcement of the Air( Prevention and control of pollution) Act, 1981, as amended to 

date and the water ( Prevention and control of pollution) Act, 1974, as amended to date. 
| 

This issues in view of the office order No. F.No. DPCC/Consent/2017/569-580 dated 31.05.2017 regarding 

consent processing. | 
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see. DELHI POLLUTION CONTROL COMMITTEE 

ee 4th & Sth Floor, ISBT Building Kashmere Gate, Delhi 110006 

CONSENT ORDER 

   

    
   

Certificate Ne. :G-21001 

Name of the unit 

Address 

Consent Order No 

Date of issue 

ProdactActivity 

Manuiacivriag Activities 

Catezory Name 

Prouct Capacity 

This Consent to Operate is hereby granted under section 21 of the Air (Prevention & Control of Pollution) 
Act, 1981 and under section 25/26 of the Water (Prevention & Control of P¢ hution) Act, 1974 under 
GREEN Category. This consent is subjected to terms and conditions specified overleaf. This is being issued 
with reference to your application id 6844144 valid from 29/11/2023 to 28/11/2031. 

NAWAL KISHORE JOSHI 522225 Date: 2021.1 
d by NAWAL KISHORE JOSHI 

1017-54 40530" 
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Terms and Conditions 

61.The Consent is Activity specific and based on the information provided in the consent application along 

with the documents/subsequent documents! information submitted to Delhi Pollution Control Committee 

(DPCC). The Consentee shall apply for fresh consent in case of any change in the activity/manufacturing 

process. 

      

        

    
    

   

   

    

02. The Consentee shall display the Name of the unit along with its Address, name pf the Proprietor 

‘Directors’ Partners etc, Contact Phone No(s) and its Activities (Processes/ Products etc, on a Display Board 

to be placed / fixed at the main gate of the unit. 

03. The Consentee / unit shall have / take separate Electricity / Power connection in its name and shall have 

‘install separate meter in this regard. 

04. The Consentee shall provide and maintain separate drainage system for collecti of trade and sewage 

effluents. Terminal manholes shall be provided at the end of sewage collection system and shall be 

connected to the conveyance system / sewerage system of the area leading to Sewag Treatment Plant of the 

catchment area. 

N04. as amended to date, 

cribed for Diesel 

07.The Consentee shal] comply with the provisions oe en eee an oe es (( 

ee ee ee pare 

whisveee anpiiesste, All xith wache deckeued inven tie wale 1h be eoangel nad nandied as per the 
provisions of the said Rules and will be disposed only through the Recycler / Reproe 
Agencies for such wastes, authorized by MOEF/ Central Pollution Control Board/ 
Board‘Commitiee/DPCC as per details available on their websites. 

08. The Consentee shall abide by the Guideline on Environmental Management of C 
Demolition (C and D) Waste and Guidelines on Dust Mitigation Measure in Handling Construction Material 

and C and D waste developed and published by CPCB available at www.cpch nic.in 
| 

09. The Consentee shall promoie the use of LED and should create a system of replacing of old bulbs. 

10. ee eee en ee ne Caen ie psticulite mater 150 mg/Ra in chaaetzed 

i 
t 

  

\) 

11. The Consentee shall not carry out any activity falling under the Probibited/ Negative list of Industries 

{Annexure Tl of MPD -2021) which are prohibited im National Capital Termtory of L hi, as per Master 

| 
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12. Quantity of Effluent Discharge from the unit shall not exceed(i)Trade Effluent 0_ Litres’ Day (ii) 

Sewage / Domestic Effluent 1200 Litres‘ Day. Overflow water if any will not b diverted to drains and 

provision of 100% recycling will be made by enhancing the capacity of sedimentation tanks. 

Zlan of Delhi. 

13. The Consentee having installed Emission Control System (ECS) shall properly operate and maintain the 

ECS to meet the prescribed standers as given in the Consent Order. No bypass s ck/arrangement shall be 

provided. Records‘Logbook shall be maintained for the operation of the ECS and shall be produced during 

the inspection of DPCC official(s). The Consentee shall provide and maintain ports in the stack(s)/ Chimney 
(s) and facilities such as ladder , Platforms ete in good condition for monitoring ef the emission. 

  

   
   

      

14. Capacity of the Diese] Generator Set(s) installed in the unit 1X125 KVA. The Consentec shall properly 

maintain the Acoustic Enclosure/Acoustic Treated room for DG set(s) in good condition and maintain the 

adequate stack height for DG set(s) to meet the prescribed standers/norms as mentioned above. The 
Consentee shall not operate the DG Sets{s) till compliance of the prescribed no ms/standards for DG Sets. 

15. The Coasentee shall submit application for extension of the Consent / Cons 

advance of the expiry date of this Consent Order! operation of plant. 

at to Operate, one month in 

  

   

   

   

16. The Consentee shall not extract the ground water without obtaining prior peamission in this regard from 

DIB/CGWA. The Consentee shall ensure that there is no bore well in the premises and if exist, same shall 

be closed/sealed with immediate effect till pennission received from DIB/CGWA. 

17.The Consentee shall switch over its fuel to PNG fwek(wherever the PNG fuel ipeline supplied by IGL) 

with immediate effect and submit the compliance roport within 30 days of issuance of this consent order. 

18. The Consentee shall comply with the condinon as mentioned in the office dated 27.12.2017 

available at btips//wwwapoc.delhigovinic.in/Onder%202596-2614 pat. 
| 

   

   
   

19. All precautionary measure regarding dust control should be ensured in of Honble National 

Green Tribunal order dated 04.12.2014 and 10.04.2015 in 0.A. No. 2] c of 2014 and 0.A. No. 95 of 2014 in 

the matter of Vardhaman Kaushik Vs. Union of india and other and Sanjzy Kulshreshtha Vs. Union of India 

and Ons. and as notified by MOEF and CC, GOI vide Notification no. G.S.R. oafE) dated 23.01.2018. 
h 

20.The Ready Mix Concrete Plant is permitted and Consent is granted to the cons emtee to ensure control of    
Master Plan of Delhi. 

21. The Consentee shall submit application for renewal of the Consent, ane 
date of this Consent Order. 

closure of the unit and prosecution for wrong declaration.
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Notwithstanding anything’s contained in this consent order. Delhi Pollution Control Committee, reserves its WY 

right to review any / or all the conditions imposed herein above and to make such variations as deemed fit 

for the purpose of enforcement of the Air( Prevention and control of pollution) Act, 1981, as amended to 
i 

date and the water ( Prevention and control of pollution) Act, 1974, as amended ‘o date. 

  

This issues in view of the office order No. F.No. DPCC/Consent/2017/569-580 : ted 31.05.2017 regarding 
consent processing. 

12. Standard 

  
Parameter Name Prescribed Standa 

| Particulate Matter (mg/ Nm3) 450.0 |   
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DELHI POLLUTION CONTROL COMMITTEE (Bs 
4"& 5th FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI- 110006 

  

    

  

  

  

  

  

  

  

  

  

  
  

  

  

Ga visit us at : http://dpcc.delhigovt.nie.in 

—— _ Fnnexuve- & ap 

INSPECTION REPORT DATED ..| ::.9 |: 2 &3— 

SLNo. Description Status 

1. Name of Agency GAwAR CoNsSTRUCTIZON LIMITE 

Zs Office Address SF-o) yrd Gallia SLA ae) 8, 
Sotene Led |) Jaroryprann £)1.2.001(Hanygna) 

3. Name & Address of the Project. sate NO-€32 635, ML b 
Redhanpida +, afar 

Dut N0OM3 / Ready! rnin Liman ad, 
Disks —!) po uz Projet pay 

(ii) Phone no. : Rk 
G2|122.9900d0 ( 

(11) Email ID | 

4. Kind of Buildi nd of Building R mc P Laut ; 

5: Total Plot area he per sgueerdh . 

6. Construction stage/status of the project 1. Work not started. 

: baat 2. Excavation being done 

pas ae ES 3. Foundation/structure work going on 

4. Structure completed & finishing work 

going on. 

5. Project completed & nil occupancy. 

6. Occupancy started & operational. 

? Deena ses ew Oe KVA | Acoustic | Stack ht | Stack ht 
(Not ie. ite ») | above above 

GL(Mts) | RL(Mts) 

io     Uo                 
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Source of Water 

  

Number of bore wells & DJB permission/ 

CGWA registration 

  

10 Number of Ready Mix Concrete (RMC) plant 

installed at site 

  

11. Measures adopted to control dust emissions : 

  

Dust/ wind breaking walls of appropriate 

height around the periphery of the 

construction site. 
  

il Whether Anti Smog Gun(s) installed (for > 

20,000 sqmt. buit up area ). 
  

ill 
Tarpaulin or green-net on scaffolding 

around the area under-construction and the 

building. 
  

All vehicles including carrying 

| -construction--material—.and-— construction |- 

debris of any kind should be cleaned and_ 

wheels washed _ before 

construction site. 

leaving the 

  

All vehicles carrying construction 

material and construction debris should be 

fully covered and protected so as to 

ensure dust from construction material or 

debris does not become air-borne in 

transportation. 
  

Vi All construction debris and construction 

material of any kind should be stored on 

the site and not dumped on public roads or 

pavements. 
  

vii No loose soil or sand or Construction & 

Demolition Waste or any other 

construction material that causes dust 

shall be left uncovered. 
  

Vili No grinding and cutting of building 

materials in open area. Wet-jet should be 

used in grinding and stone cutting. 
  

      Unpaved surfaces and areas with loose |~ 
soil should be adequately sprinkled with 

water to suppress dust.      
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x Roads leading to or at construction sites 

must be paved and blacktopped (i.e. 

metallic roads (for > 20,000 sqmt built up pPlur, Me yok ww) prpory 
area). April Wit, Watrr-- 

XI Construction and demolition waste should | . : 

be recycled on-site or transported to Vy 

authorized recycling facility and due 

record of the same should be maintained. 

  

  

xil Every worker working on construction 

site and involved in loading, unloading 

and carriage of construction material and 

construction debris should be provided 

with dust-mask to prevent inhalation of 

dust particle. 

Xiil Arrangement should be provided for 

medical help, investigation and treatment 

to workers involved in the construction of 

building and carry of construction 

material and debris relatable to dust 

emission. 

XIV Dust mitigation measures shall be V B 

displayed prominently at the construction 

site for easy public viewing. 

High Significance for BUA>20000 sqm: (i),(ii),(iv),(v),(vi)(ix) and (iii),(vii),(viii) if ASG not installed. 
High Significance for BUAS 20000 Sqm: (i),(ii), (iii), (iv),(v), (vi), (vii), (viii) & (ix)) 

The mts jmrpuetcd 4 a RMC Dowd ato pohid 

maid prpro Eh 23] 

  

            

  

Signature, Name & designation of Name & designation of persons 

present during inspection. Inspecting Officials 

AMZAD KHAN ,JEE CMCIL 
pHeannit HAdMe | <p yosdo | phy 

fet [ot 2 
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DELHI POLLUTION CONTROL COMMITTEE 

& et TF na DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF rat 2!) 
HI- 4% & 5 FLOOR, ISBT BUILDING, KASHMERE GATE, DEL 

visit us at : http://dpcc.delhigovt.nic.in 

  

        

  

F. No. DPCC/CMC-II/NGT/OA-506/202/ 29%" Dated: a\nr2> 

To, Bineeuve- R42 

The SDM (Najafgarh), 
B-64A, Tehsil Rd,Tura Mandi, 

Nathu Ram Park, Masudabad, 

Najafgarh, Delhi — 110043. 

Subject- Recovery Certificate of DPCC towards Recovery of Environmental Compensation 

from M/s Gawar Construction Limited,. ' 

Whereas, M/s Gawar Construction Limited, Khasra No. 632-635, Rectangle No. 0, Village 
Roshanpura, Thsil- Najafgarh, Delhi 110043 (herein after referred as addressee) is engaged in the 
activity of Ready Mix Concrete Plant (without trade effluent discharge). 

And whereas, an inspection of the addressee unit was conducted by DPCC officials and the 
Environmental Damage Compensation of Rs.2,25,000/-(Two lakh twenty five thousand only) was 

imposed on 09/12/2022. However, the said amount has not been received in DPCC so far. 

Now therefore, in view of above, you are requested to take appropriate action for Recovery of 

Rs.2,25,000/-(Two lakh twenty five thousand only )from M/s Gawar Construction Limited, Khasra 

No. 632-635, Rectangle No. 0, Village Roshanpura, Thsil- Najafgarh, Delhi 110043 and remit 

the same to DPCC. 

You are also requested to submit compliance report to DPCC within 07 days. 

  

(Ajecta Agrawal) 
Incharge, CMC-II 

ale 
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